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;‘iﬂ' CENTRAL ADMINISTRATIVE TRIBUNAL '
P ERNAKULAM BENCH '

DATED: 16.6493

0.x. vo. dB6/92

Dre P.J« Alexander
son of late P.0. Alexander Muthalali
Special Officer feor preparation ¢f

‘Training Me8nual fer the P@lice Deptt.

Kripa Belhavan,Kewdiar,
Thiruvananthapuram : Applicant

VSe.
le The Chief Secretary te Gevernment
of Kerala,Thiruvananthapuram

2. The State of Kerala represented by
Chief Secretary te G@vernment, '
Thlruvananthapurma Respondents

Mr. Ko Ramakumar Advocate for
appl icant
Mr.‘D. Sreekumar Govte Pleader | . Agvecate fer
o v respondents
CORAM:

THE HON'BLE MR. N. DHARMADAN JUDICIAL MEMBER
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JWGMENT
MR. N. DHARMADAN JUDICIAL MEMBER
Applicant is a senior I.P.S,‘@f-the Kerala Cadre.
He has filed this application fer expunging the adverse
éntriés made in the Canidential‘Repért fer the perioed
1989-90 and 1.4.90 to 31.1090.

2. mhen the cése came up for final hearing. it was

breught te my netice that subsequent te. the filing of this

original applicatien, applicant was given premetion and he
is being considered for further premetien pursuant te the
direciion of the Tribanala It is élss breught to my netice
that applicant has flled ah@ther O.A. 807/93 and this
Tribunal dispesed of the same with apprepriate directien.
In view of the direction issued by the Tribunal in O.A.
807/93; I am of the vieﬁ thatbthg grievghee‘highlighted by

the applicant in this eriginal application need net be
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deC1ded en merits and the. applicatien can be ;i lms‘eéw esf‘efving

the right eof the applicant te agitate the. matter separately

after da.sp@sal of the representation as directed in O.A.

807/93. .

In this view ef the matter, I am not examining the

legal contentiens raised in this case and clese the

applicatien.

3.

There shall be ne erder as te ceosts.
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Whetrer Reporters of lecal papers may be allewed
teo see the judgment7 [YAY -

Te be referred to the Reporter or net? "o

Whether their Lordships wish te see the fair cepy

~ of the judgment? M

4.

Te be circulated te 2l. Benches ef the Tribunalz%%



